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Petition(s) for Special Leave to Appeal (Civil)...... /2012
CC 14556/ 2012

(From the judgenent and order dated 07/02/2012 in Second Appeal
No. 356/ 1981 of The HI GH COURT OF JUDI CATURE AT ALLAHABAD,
BENCH AT LUCKNOW

SANTA LAL (D) TR LRS. & ANR Pet i ti oner (s)
VERSUS
M S FI RM REKH CHAND GANPAT RAI FI RVEORS Respondent (s)

Wth A1 (c/delay in filing SLP,c/delay in refiling SLP)

Date: 03/09/2012 This Petition was called on for hearing today.

CORAM :
HON BLE MR. JUSTICE R M LODHA
HON BLE MR. JUSTICE ANIL R DAVE
For Petitioner(s) M. Vivek Kishore, Adv.

M. Rajat Khattry, Adv.
M . Subranoni um Prasad, Adv.

For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Del ay condoned.

I ssue notice returnable in ten weeks.

Dasti, in addition to the ordinary process, is permtted.

In the neanwhil e, status quo as obtaining today with regard
to the subject property shall be nmintained.

| (Raj esh Dham | | (Renu Di wan)
| Court Master | | Court Master



